GOVERNMENT OF INDIA
MINISTRY OF FINANCE
INCOME TAX DEPARTMENT
OFFICE OF THE CHIEF
COMMISSIONER OF WEALTH TAX
CCIT, GHAZIABAD

To,

VARUN DHAWAN

FLAT NO 912 BLOCK C GAUR VALERIO,AHINSA KHAND
2 INDIRAPURAM

GHAZIABAD 201014,Uttar Pradesh

B India

= PAN: Dated: DIN & Letter No :

= AEJPD2777E 22/11/2024 ITBA/COMIF/17/2024-25/1070563328(1) /) /4.
Sir/ Madam/ M/s,

WU

Subject: Wealth-tax Act, 1957/Letter - Letter

Sub: Registration as a Valuer under section 34AB. of Wealth Tax Act-1957 -

Regarding-

With reference to your letter/application received in this office on 23.04.2024, it is
informed that your name has been reglstered u/s 34AB of the Wealth-tax Act 1957

as valuer for the classes of assets mentioned as follows: -

Valuer for-immovable Property (Other than Agricultural lands,

Plantations, Forests, Mines and Quarries)

1. Your Registration No.is VALUER- 07/2024-25 in the Register of Valuers

maint ined in the office of the Chief Commissioner of Income-tax, Ghaziabad.
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Your registration shall be effective from 22,11.2024.

-2. In this regard, it may please be noted that:

(i)  The report of valuation shall be prepared by you in the prescribed form (
including all requwed tnformatton and documents) as per Rule 8D of Weaith-

tax (Third Amendment) Rules 1 972 and the details of:all such reporis of
valuation will be kept in a separate re_gtster and will be produced before the

undersigned whenever

(i) Whenever you are convrcted of any offence and sentenced to a term of
|mpnsonment or R SR . . _

. (u) ln a case where you are a member of any assoctatron or mstltutton establrshed in
'lndta hawng as lts object the control supervrsron regulatron or encouragement of the .
profession of “architecture, accountancy or company secretanes or such other
profession as the Board may specify ‘in. this “behalf - by notlﬁcatton m the Ofﬂctal :
Gazette and found gurlty of misconduct in professtonal capacrty, by such assoctation L
'orlnstttutlon or R S AR

(lll) ln any other case you are held gu;lty of mlsconduct by the Chref Commlsstoner of |

Income. Tax in accordance wrth the procedure latd down in rule 8F and rules 8H to 8K. e

of Wealth Tax Rules



: (m) ‘ro are und, charged rneolvent or
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You shall immediately after such conviction or, as the case may be,
finding, intimate the particulars thereof to the Chief Commissioner of

Income-tax, Ghaziabad.

4. As per rule 8A(13) of the Wealth Tax Rules, 1957 notwithstanding anything

contained in sub-rules (1) to (12) you shall not qualify for registration as a valuer if:-

(i) You have been dismissed or rem ed from Government Services; or =

(iv) You have been convrcted of any offence and sentenced to a term of

mpnsonment or .

' '(v) You have been gulity of mlsconduct in your professmnai capac;ty, R L _- 5

N (a) in a case where you are a member of any assoclatlon or. lnstltutlon establlshed SRR o
"3-__|n India havmg as ltS object the control supervmton regulatlon or encouragement of I

: '_the professmn of englneenng, _archltecture accountancy, or: company secretanes or
--SUCh other Professxon as the Board may SpeCify in hIS behaif by not;floatlon |n the i S
" uﬁnual L:aazette cy such assoc1at|on or ;nstltutton or - : It

.( ) ln case of vnolatlon of the condrtlons wntten in 4 (l) to (v) above you wzli
H '.;nform the off;ce of the Chlef Commlssmner of Encome-tax (:haz:abad ammedlate!y |n" i

Cwitng,



5. Whenever any penalty is imposed on you, you shall inform the office of the Chief

Commissioner of Income-tax, Ghaziabad about the nature of penalty within a month

as mentioned in the rule 8-A(13) of the Wealth-tax Rules, 1957. -

6. As soon as you accept jOb wnth Government/publrc sector undertakmgs oF any non

-govern merit employer, you shall mrorm the offlce of the Chlef Commlssmner of

lncome-tax GhaZIabad Durln ) theﬁ_Reglstratlon Wl” be suspended and

lnthe _proc_e__ss_ of your
_-"tt')"?"tl"le 'ndtlce 'ot Chief

cancelled under sectron 34AD of Wealth-tax Act 1957

8 It may also be noted that reglstratlon under sectlon 34AB of the Wealth—tax Act,
' -’! 957 as well as your performance shall be granted for three years frorn the eflectlve |

"_ﬁdate Of rengtratlon and in case of vtolahon of relevant prowsrons or the above-._”-': S

3-"mentroned condltlons or not flndlng the performance satrsfactory, _the reglstratron may

be cancelled under sectron 34AD of Wealth tax Act 1957

9 The appllcatlon for renewal of approval should be submltted at least 60 days | L

before the expfry of the current approval
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MANOJ KUMAR GUPTA
CCIT, GHAZIABAD

Copy to:

1. The Pr. Commissioner of Income Tax, Ghaziabad for kind information.

Vzﬁ’he ADG (System)-4, Income Tax Office, Vaishali, Ghaziabad for uploading in
50

| departmental website.

3. The Income Tax Officer, Ward-2(2)(1), Ghaziabad for kind information.

MANOJ KUMAR GUPTA
CCIT, GHAZIABAD



